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CORAM : (1) Hon'ble Mr. P.H., Trivedi(Vice Chairman)
(2) Hon'ble Mr., P.M, Joshi ( Judicial Member)

Mr, Kalpesh Zaveri/learned counsel for the applicant
states that the applicant has been reinstated in his

original PmE post and he is at present attending his
job. According to him now there is no cause of any

grievances, hence he should be permitted to withdraw Tl
application. His request is considered. The applicab= :
ion therefore stands disposed off as withdrawn with

no order Mas to costh.




